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South Delhi Municipal

Corporation Through Its RESPONDENT

Commissioner

Date of Decision: March 9, 2022
Hon'ble Judges: Sanjeev Sachdeva, ]
Bench: Single Bench

Advocate: Jairaj Singh, Ashutosh Gupta

Final Decision: Disposed Of

Judgement

Sanjeev Sachdeva, |

1. Petitioner seeks a direction to restrain the respondent from sealing the subject
premises of the petitioner being ground floor front side, second floor

front side of building bearing Plot no.3, Block No. A, New Delhi, South Extension
Scheme, Part-II and further seeks compounding of the application

qua the deviations.

2. Learned counsel appearing for the respondent submits that the remedy of the
petitioner is to approach the Appellate Tribunal, MCD and impugn the

order of sealing. With regard to the application for compounding, he submits that as
per his instructions, no such application has been received

however, in case any such application is received, same shall be disposed of in
accordance with law.A

3. In view of the above, learned counsel for the petitioner seeks to withdraw the
petition with liberty to approach the Appellate Tribunal MCD.



4. He, however prays that two weeksa€™ time be granted to the petitioner to
approach the Appellate Tribunal, MCD.

5. In view of the above, the petition is dismissed as withdrawn with liberty as prayed
for.

6. It is however clarified that for a period of two weeks or till the time the appeal of
the petitioner is listed before the Appellate Tribunal, MCD

whichever is earlier, no further action shall be taken against the property of the
petitioner.

7. It is clarified that this order shall inure to the benefit of the petitioner only for a
period of two weeks or till his application is listed before the

Appellate Tribunal MCD, whichever is earlier.

8. Continuance of interim protection thereafter shall be subject to orders to be
passed by the Appellate Tribunal, MCD without being influenced by

anything stated in this order.

9. Petition is disposed of in the above terms.
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